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try, Ko kde TaPlluk B di Workers 

SS3. SHURI MOONCL CHAND 
,,i Union, K hikode, KerPlla; 

DAGA: WPllPll the Minister of INANCE (,b) if so, what d s wre ade 
be pPlleased to state: in the represenation; d 
(a) wheA'ner there is acute shortage 

of notariaPll stamp paers in the 
county; 

Cb) whether on account of shot
age of notariaPll stamp apers peopPlle 
in ned of URs. 2 and URs.  stmp 
papers are forced t buy stamp pa . 
ers of URs. 10 denominatin to ee
cute their deeds; and 

( c) if so, he action taken by 
Government to improve the psition? 

THE DEPUiY MINISTEUR IN THE 
MINISTURY OF INANCE (SHURI 
MAGANBHAI BAUROT): (a) and (b) 
The NotariaPll stamps are printed onPlly 
in three denominations  0 P. URe. 1 
and URs. 2 and not in URs.  or URs. 10. 
The overaPllPll suppPlly position of Nota
riaPll stamps since 1-14-1980 in rePllation 
to the Indent for 1980-81 received by 
the India Security. Press, Nasik 
URoad is indicated bePllow:-

It wiPllPll be een, therefore, that the 
overaPllPll suppPlly position is aPllPll right 
though in some areas there may be 
short suppPlly. 

( c) SuppPllies from India Security 
Press, Nasik are rushed to wherever 
any shortage is reported. 

epresenaion fom K PllPllkde 
TaPlluk di  Workers Union 

814. SHURI E. BANCLANANDAN: 
WiPll1 the Minister of FI ANCE be 
pPlleased to state: 

(a) whether ovenment have re
ceived reprsetation dated the 14h 
rPll , 190 rom the enraPll ecre-

180 NCLS. . 

( c) the reaction 
thereto? 

f v m ent 

THE DEPUTY MINISTEUR N HE 
MINISTURY OF FIN NCE (SHURI 
MAGANBHAI BAUROT): (a) Yes, Sir. 

The Workers ni on had r
quested for-

compPllete withdrawaPll t ecie 
duty Pllevied on brandd hedis; 

imposition of an ;J"aPllPllowabPlle 
minimum ta,, on the beedi indus
try, onPlly on the tobacco, eempt
ing beedis from the Pllevy of ecise 
duty. 

(c) Government have not acepted 
the demands made in the represen-
tation. 

. 

ImpPllementation COEPOSA 

8. SHURI BANCLASAHEB VIKHE 
PATINCL: WiPllPll the Minister of IN
ANCE be pPlleased to state: 

(a) the steps taken for efective im
pPllementation of COFEPOSA, 1914 to 
curb the activities of smuggPllers; 

(b) how many peopPlle have een 
detained under the provisios of the 
said Act in each State in each quarter 
during the Pllst tnree years; and 

numer of persons who 
have ben convictd in each of the 
quaters during the afosaid peid? 

THE DP TY MINISTEUR IN THE 
MINISTURY OF FIN NCE (SHURI 
MAGANBHAI B UROT): As part 
of 20-point programme, Government 
have intensiied anti-muggPlling mea-
sures incPlluding detention of smug
gPllers and foreiin echange racketeers 
under the COEE SA Act. SuiabPlle 
intructions have aPllso been jssued to 
the Customs Authorities. 

(b) and (c) The statement is pPllaced 
on the TabPlle of the oue. 




